HIGH COURT OF DELHI Most Immediate
- % ?_.__‘ KQJ T e Shershah Road, New Delhi |
No. DHC/Gaz./G-3/2023 e Dated: ! ‘\'4[1( -
From: e

The Registrar General, o ;ﬁ%fﬁﬂwm, - ?

High Court of Delhi, { . 1128 3y

New Delhi. L ‘ v ’H‘
TO, | ;

1 s s ® i
" The Principal District & Sessions Judge (Headquarter), Tis Hazari Courts, Delhi.

L .
2. The Principal District & Sessions Judge, New Delhi District, Patiala House Courts,
New Delhi. oo
3. The Principal District & Sessions Judge, North-West District, Rohini Courts,
Delhi.

4. The Principal District & Sessions Judge, South District, Saket Courts, Delhi.

The Principal District & Sessions Judge, South-West District, Dwarka Courts,

Delhi.

The Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.

The Principal District & Sessions Judge, East District, Karkardooma Courts, Delhi.

The Principal District & Sessions Judge, South-East District, Saket, Delhi.

The Principal District & Sessions J udge, Shahdara District, Karkardooma Courts,

Delhi.

10. The Principal District & Sessions Judge, North-East District, Karkardooma Courts,
Delhi.

11. The Principal District & Sessions Judge, North District, Rohini Courts, Delhi.

12. The Principal District & Sessions Judge-cum-special Judge (PC Act) (CBI), Rouse
Avenue Courts Complex, New Delhi.

13. The Principal Judge, Family Courts (Headquarter), Dwarka, Delhi.
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Sub: “Directions regarding advance updation of leave taken by Judicial Officers on the
Website of District Courts”.

Sir/Madam,

I'am directed to refer to this Court’s letter No. 4118-30/DHC/Gaz./G-3/2021 dated
2021 (copy enclosed) whereby it has been directed that:-

/ ‘d) Intimation of leave be sent by all the Judicial Officers 1o the office of Principal
~¥District & Sessions Judge, at least one day in advance, and the concerned Branch be
directed to update the status thereof on Delhi District Courts website immediately.

b) In case of any hardship or unforeseen exigency, when any leave is applied at last

///7 moment, intimation by/through the concerned Judicial Officer be sent promptly,
7/)// / using electronic means, so that the same is received in the office of Principal
('\ . District & Sessions Judge before 10:00 AM, enabling the uploading of the same

e T T Sforthwith on the website for intimation of al] concerned.

9 e g
Vo

—_—




offices containing following fields:-
a) Name of the Judicial Officer

b) Date(s) for which leave is sought
¢) Date and time of receiving the leave application in the office
d) Date and time of uploading the intimation on the website

Encl: As above

(Surender Pal)
Deputy Registrar (Gazette-IB)
for Registrar General.



.-
HIGH COURT OF DELHI lost Immcdia(c
Shershab Road, New De '
No 41§ 39DHC/Gaz 163720217 atet: (2]11] 202
From:
" The Registrar General,
High Court of Delhi,
New Delh.
To,

.

The Principal District & Sessions Judge (| Headquarter), Tis Hazari Courts, I?clhl.
The Principal District & Sessions Judge, South District, Saket Courts, Delhi. .
The Principal District & Sessions Judge, Bast District, Karkardooma Courts, Dclhl..
The Principal District & Sessions Judge, South-West District, Dwarka Courts, Delhi,
The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts,
Delhi.
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6. The Principal District & Sessions Judge, South-Enst District, Saket, Delhi. .

7. The Principal District & Sessions Judge, West District, Tis Hazari Courts, Delhi.

8. The Principal District & Sessions Judge, New Delhi District, Patiala House Courts,
New Delhi.

. The Principal District & Sessjons J udge, North-West District, Rohini Courts, Delhi.
10. The Principal Dj i i i

p ID s
11, The Principal District & Scssions Judge-cum-speeial Judge (PC.Act) (CBI), Rouse .
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12, The Principal District & Sessions Judge, North-East District, Karkardooma Courts,
Delhi.
13, The Principal Judge, Family Courts (Headquarter), Dwarka, Delhi.

Sub:  “Dircetions regurd
- Website of Districs

Sir/Madam,

Ing advunce updation of leave taken by Judicial Officers on the
Courts™,

I am directed 1q inform you that Hon'ble .thc Chief Justice has been pleased 1o order that g
fresh circular be issued 1o the following effeey:-

a) Intimation of leave be sent by all the J udicial Officers to the office of Principal District
& Sessions Judge, at least one day in advance, and the concemned Branch be directed 1o
update the status thercof on Delhi Districy Courts website immcdlalely.

) In case of any hardship or unforeseen exi when any leave is applicd at last
moment, intimation by/through the concemed Judjeig) Oficer be sent promptly, using
electronic means, so that the some is received i the offi incj
Sessions Judge before 10:00 AM, enabling the uploading of {
website for intimation, of all concerned,

I am furher dirceted to Fequest you to jsgye g

respective affices containing following fields:-

a) Name of the Judlcial Offjcer
b) Date(s) for which leave j5 sought
¢) Date and tjme of receiving the Joy

ve upplication i ¢
d) Datc and time of upload i (e g ey

ing the intimation op the website




